
RATIFIED MINUTES OF MEETNG No.02l19 OF NORMS COMMITTEE-I DATED

2s.4.2018

ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Oeficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serialorders. The scanned copies uploaded is to be accepted . The U.O NO / O.M No

of the scanned copy is reflected in the minutes.

(i) It is also informed that all applications/representations/reply to the Deficiency

letters etc. may be sent to Shri S.K.Samal, Additional DGFT and Chairman, NC-I.

The email address is :sk.samal@nic.in. All firms are also requested to mail/send

their present valid email addresses so that correspondences can be made through

email only.

The meeting No. 02119 of the Norms Committee (NC-l) for the licensing year 2018-

2019 dated 25.4.2018 held under the Chairmanship of Sh. Shri S.K.Samal. Additional

Director General of Foreign Trade to consider the applications under Duty Exemption /

Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of

Procedure Volume. The following Members of the Committee wcre present in thc meeling: -

Sl.N

O

Name of the representatives

& their Designation

Room

No.

Telephone No. Departurcnt

1 SH. K.K.Tiwari.
Industrial Adviser

476 23066262 DLII tJdyog IJhawart

2. Sh Sandeep Chauhan.

Development Officer

DIPP, Udyog Bhawan

つ
０ Sh K.P. Singh, Dy. DGFT 302 23061562

Extn。 146

DGFT,    Udyog
Bhawan

4 Sh. S.K.Panigrahi , E.O 404 23061562

Extn.265

DGFT,    Udyog
Bhawan

Mect   No/Datc:2/80- StatLrs:

Dcl-errcclALC2/2015

HQ

MHPs    TURBINE Alン C2/2018
GENERATORS      25.04.2018
PRIVATE LIMITED   I

File RLA 「
ile Lic.No/Date:0310793788

:01/80/050/00062/AM16/ :03/95/040/00743/AM15/ 11.02.2015

E)ccision:The Committee noted thatthe reply furnishd by the firm sent to DHl on
1511.2017. ltis decided to ask the firm to furnish  in forrnation on fo‖ owing:―

I VVhether Bolt material at sl.No 5 is of mild steel or a‖ oy steel
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Case is deferred..
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ICasc

lALC2/2014

2 HQ

iCasc

iALC2/2015

31HQ

‐Case
ALC2/2016

No.:17/27/80-Party

Name:DYNAMATIC
TECHNOLOGIES
LIMITED,

No.:46/3/80‐ Party

`Namc:DYNAMATIC
TECHNOLOGIES
LIMITED,

File RLA

Mcct   No/Datc:2/80‐
ALC2/2018
25.04.2018

File Lic.No/Date:0710107705

IⅣIcet   No/Date:2/80-
IALC2/2018
125.04.2018

File Lic.No/Date:0710107930

Status:
Def-erred

Status:
Deferred

Filc RIン A
:01/80/050/00642/AM15/ :07/24/040/00422/AM15/ 2502.2015

E)ccision:The Comrnittee noted that the case was referred to DIPP for their
‐cornrnents.lt was decided to send complete set of application to MSME for their
.exanlination and cornrnents Case is deferred

:01/80/050/00046/AM16/ :07/24/040/00462/AM15/ 25.03.2015

E)ecision i tthe Comrnittee noted that the case was referred to DIPP for their
lcorrlrrlents.lt was decided to send complete set of application to MSME for their
.exarnination and cornrnents.Case is deferred

Case     No.:12/9/80-Party  NamciNETAFIM Ⅳlcct   No/Datc:2/80-Statusi
ALC2/2015         1RRIGATION   INDIA ALC2/2018        Deた rrcd

PVT.LTD. 25.04.2018

, HQ File RLA File Lic.No lDate:3410041122
a 

:01/80/050100197 lAM16/ :341241040100263l AMl5l 06.04.2015

Decision : The Committee deliberated on the matter and it was decided to send

complete set of application to MSME to furnish their comments..
Case is deferred

No.:57125180- Pa(y Mcet   No/Date:2/80- Status:
Dcle rrcdNamc:DYNAMATIC   ALC2/2018

TECHNOLOGIES     25.04.2018
LIMITED,

5 HQ File RLA Filc Lic.No/Datc:0710108017

:01/80/050/00617/AM17/ :07/21/040/01174/AM15/ 15.04.2015

E)ecision:The Committee noted that the case was referred to DIPP for their

lconlrrlents  lt was decided to send complete set of application to MSME for their

lexarnination and cornrnents Case is deferred

…必



iCase    No.:14/25/80-Party   Namc:MATRIX Meet   No/Date:2/80-Statusi
lALC2/2016         MEDITEC PVT.LTD. ‐ALC2/2018         Detrrcd

‐
25.04.2018

61HQ Filc RLA Filc Lic.No/Datc:0810136256

:01/80/050/00574/ANl17/ :08/24/040/00229/AⅣ l16/ 12.10.2015

Dccision : The corllinittcc notcd  that complete sct of application sent to E)IPP on

24.4.2018.It is decidcd to renlind DIPP to expedite thcir conllllcnts.Case is deferred

Case     No.:1/6/80-Party   Namc:DECON Mcct   No/Datc:2/80-Stattisi
ALC2/2016        1NDIA PLASTICS PVT.ALC2/2018        Dcibrrcd

71HQ

l  iCase
l ALC2/2016

LTD.、

File RLA

25.04.2018

File Lic.No/Date:3110066049

:01/80/050/00160/AM17/:31/83/040/00187/AM16/ 14.03.2016

Dccision:The comΠ littee noted that as pcr thc deflcicncy raiscd by DIPP lctter scnt to thc

flHn to funlish inforllnation vidc c rnail datcd 24.4.2018.Case is deferred

lCase      No.:8/1/80-Party    Namc:AZADIMcct   No/Date12/80-Status:
‐ALC2/2016        ENGINEERING     IALC2/2018        Dcferred

'                 PRIVATE LIMITED   25.04.2018
HQ Filc RLA File Lic.No/Datc:0910063457

:01/80/050/00466/Aヽ 416/ :09/24/040/00736/AM16/ 29.03.2016

Decision :The comrllittec noted that additional information ftlrnished

‐DI―II on 9.11.2017 . It is decidcd to rcrllind E)HI to cxpcditc thcir
‐deferred.

| ICase     No.:9/16/80-Party     Namc:SHIV Mect   No/Date:2/80-Statusi
l lALC2/2016         HYDROMET       ALC2/2018        Deた rred

25.04.2018

191111〉 80/050/00384/AⅣ l[;ド
ーlit4/040/00009/AM3)eliF;】 llllZe:2410042006

1 1Dccision:The Cornrnittee deliberated on the rnatter amd it was decided to send

l complete set of application to DIPP to furnish their cornrnents..

‐ I Case is deferred.

by the llrnr sent to

comnlents. Case is

by the flrm sent to

comments. Case is

No.:19/19/80-Party Name:L & T■ Mect   No/Date:2/80-Status:
MHPS     TURBINEIALC2/2018         Dcた rred
GENERATORS      25.04.2018
PRIVATE LIMITED

Filc RLA Filc Lic.No/Date:031080749310 HQ
101/80/050/00414/AM17/ :03/95/040/00292/AM17/ 31.08.2016

1Dccision:The committee notcd thtt additional inbrmation hrnished

DHI on 9.11.2017 . It is dccided to relnind DHI to expedite their

deferred.

亀



‐Casc   No.:43/19/80-Party Namc:TERUMO
IALC2/2016       PENPOL  PRIVATE
.               LIMITED

IHQ         File lRLA        File
101/80/050/00438/AMl :53/24/040/00018/AMl

Meet No/Date:2/80- Withdrawarr
ALC2/2018
25.04.2018

Lic.No/Date:53100192

28

Defbr
Date:19.12.201

17/                  7/                  29.09.2016           7

Decision : The comrnittcc notcd that this case is alrcady approvcd in NC mecting no

117/80 dated 19.12.2017.Itis decidcd to withdraw the case from agcnda.

ICase    No.:50/25/80-Party  Name:BOYSEN IMcet   No/Datc:2/80-Status:
IALC2/2016        1NDIA    PRIVATE ALC2/2018        DcfcSIcd
.                 LIIMITED          25.04.2018

HQ Filc RLA File Lic.No/Date:0510400087
12i6)80/050/00610/AM17/:05/23/040/00288/AM17/13.10.2016

Decision:The corllinittcc notcd that  a conlpletc set of application rcibrrcd to I)IPP on

24.4.2018 n for thcir cxanlination and conlincnts.lt Was decided to send complete set
.of application to MSME fortheir exarllination and cornrnents Case is deferred

ICase    No.:26/19/80‐

lALC2/2016

Party

Name:CARPASTRETCH
INDIA    PRIVATE
LIⅣlITED

Mect    No/Datc:2/80-Status:

ALC2/2018         Defcrred
25.04.2018

13 HQ Filc RLA Filc Lic.No/Datc:3110066369

|:01/80/050/00421/Aヽ417/131/83/040/00096/AM17/ 19.10.2016

1 1Dccision:The commitce noted that application was sent to MSME chemical on
l  113.12.2016. It is decided to rcrnind MSME to expedite their colnrllents. Case is

l  deferred.

|  ,Case    No.:28/25/80-Party Namc:DILIGENT Mect   No/1)ate:2/80-Status:

IALC2/2016         SCM    SOLUTIONS ALC2/2018         Deirrcd
l l               PRIVATE LIMITED   25.04.2018

114111)80/050/00588/Aヽオiサ「‐llダら4/040/00422/AMiサ「‐:F斜り11lC:0910064404
t tDecision :| | ion : The commilttee noted that deficiency letter sent to the firm vide e mail datd

final reminder to the firm to furnish information with in 15

| lays failing whichcase will be raCcted.Case is deferred

市 0

締     。

|  123.4.2018.It is dccided to
l  ‐1  _r_:1:____1^1^1^^^_^__:
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ICase    No.:17/25/80■ Party   Name:ALPINE Meet   No/Datc:2/80-

:ALC2/2016        1COILS LLP        IALC2/2018
25.04.2018

IHQ          FilelRLA         File Lic.No/Datc:0410162652
101/80/050/00577/AM17/ .:04/24/040/00175/AM17/ 02.01.2017

1)ecision : The comlnittee noted that rcply fllrnishcd by thc llrnl 、vas scllt I)IPP  oll

10.10.2017.It is dccided to rcnlind DIPP to cxpcditc thcir colllnlents Case is deferred

| ICasc    No.:24/5/80¨ Party    Name:AZAD Mcet   No/Date:2/80-Status:
ALC2/2017        ENGINEERING     ALC2/2018       Dcた rrcd

l                PRIVATE LIMITED   25.04.2018

16.HQ          FilclRLA         File Lic.No/Datc:0910064663
1 1:01/80/050/00085/AM18/1:09/24/040/00581/AM17/07.02.2017

1 1Decision:Thc committce noted that application was sent to DHI on06.6.2017.It is
l lecided to remind DHI to expedite their comments.Caseも deferred.

' ,Cuaa No.:25l5/80- Party Name:AZAD Meet No/Date:2/80- Status:

Status:
Deferred

‐ALC2/2017

1HQ

IENGINEERING     ALC2/2018       Deた rred

lPRIVATE LIMITED   25.04.2018

File RLA              File Lic.No/1)atc:0910064664

to DHI on06.6.2017.It is

is deferred.

101/80/050/00086/AM18/ :09/24/040/00579/AM17/ 07.02.2017

|口 be&ζ6五 :

| | 1586isi。五:十五8c。轟轟itiee notcd that application was scnt
l  decidcd to remind DHI to expeditc thcir comments.Case

~「

習勇万訂
|

:

181

Meet   No/Datc:2/80- Status:
Def'ened6 Name:AUTOCOMP   IALC2/2018

CORPORATION     25.04.2018
PANSE
IンIMITED

PRIVATE
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れhe■111l tO mmiSh information宙 de e mai1 24.4.2018.Case t deferred.
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ICase

lALC2/2017

|

FHQ ~~~~~~~~

RUBBER
PLASTIC
TECI―INOLOGIES
INDIA PoL.

AND‐ALC2/2018
25.04.2018

File Lic.No/Datc:3110066650

No/Datc:2/80-

ANDIALC2/2018
25.04.2018

File Lic.No/Datc:3110066717

No.:2115/80-Party Name:HELVOE'fMect No/Date:2/80- Status:
Deferred

Filc RLA

.0.HQ

101/80/050/00082/AM18/ 1:31/83/040/00182/Aヽ 417/ 131.03.2017

Dccision:The committcc noted that as per the deflciency raiscd by DIPP(chemical

)DHI, lctter scnt to the irm to furnish information vide e mai1 23.4.2018.Case is
ldeferred.

‐Case     No.:17/5/80-Party Namc:KYOCERA Mcct   No/Datc:2/80-Status:
ALC2/2017         CTC     PRECISION ALC2/2018         Deibrred
l                TOOLS    PRIVATE 25.04.2018

LIヽ41TED

File、 RLA File Lic.No/Datc:0210207535

:01/80/050/00078/AMl 8/ :021241040/00003/AMl 8/ 18.04-2017

Decision : The committee noted that deficiency letter sent to the firm vide e mail dated

25.4.2018 to furnish the requisite information.. Case is deferred'

Party Name:OAM SAAI Mcct  No/Date:2/80‐ Status:

INTERNATIONAL INC.ALC2/2018        Deた rred
25.042018

121 HQ 「
ilc RLA File Lic.No/1)atc:0510402278

|   :01/80/050/00075/AM18/ :05/24/040/00023/AM18/ 20.04.2017

1 1588iti6五 :十五et。轟轟ittee ttotca thatと 。mplete set of application sent to DIPP on 24.4.2018

1 1fOr examination and commcnts.Case is deferred

ICase     No.:14/5/80-

IALC2/2017

,2猛Q一

|

‐RUBBER
PLASTIC
TECllNOLOGIES
INDIA P,L.

Filc RLA

Status:
Deferred

:01/80/050/00080/AM18/ :31/83/040/00020/AM18/ 02.05.2017

Dccision:The committee noted that complctc sct Ofapplication scntto DIPP(chCmical)

on 6.6.2017 for cxanlination and comments.Itis dccided to rcmind DIPP(chenlical)to

expedite their comments. Case is deferred.

|
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ｂ



|  ICasc     No.:39/5/80-Party Name:L  &  T― Mect    No/Date:2/80-Statusi
‐  ALC2/2017         MHPS     TURBINE ALC2/2018         Dcた rrcd
l                  GENERATORS      125.04.2018
1                 PRIVATE LIMITED

13器 8υい0/001ttAぶ∬ 胤 ち5Ю40/OlttνAMi芽 1冨 辮
α囲 囲 剛

i bとしiζigi rT五 886m五五ttとも五618a th農 五きゎer thc deiciency raiscd by DHI,Lttcr scnt to
l ithe irlln vide e mail.In responsc im vidc their e mail datcd 24.4.2018 has requcsted to‐

■部盤l」鷺詰:織翼麗溜
おmm°n_、
“
d“d Ю ttow ie dmeぉ

|~ё ttξ8~~   6`11`/4/8611五五,ヽ aふと:Ё 16-TECH.Meet   No/Date:2/80-Approvcd
l lALC2/2017         VISION      CARE AI_C2/2018
1                   PVT.LTD          25,04.2018

: 1責。          rilc‐ 良LA         File Lic.No/Date:0810140254
1 1:01/80/050/00061/AM18/108/24/040/00009/AM18/08.05.2017

1 1Decision: The committee considered the case as per agenda and decided to allow the

?41。ms on rcpeat bads as perthc C&PC O.M no.46011/35/2011-PC― II datcd 25.8.2015

1  1aS undcr:¨

|  |
,  I

I li.Theimpo■ item no l is a1lowed Net+1%waStage

l'ば鷺朧 :器ぶ艦器 l:c≧::二灘Л
arttriededJonofNC.

:~lё ttζさ
~ ~ヽ

61'恵′§/8611'arty   ｀五mc:NIPHA IMect  No/Date:2/80-Status:

| IALC2/2017         EXPORTS  PRIVATE ALC2/2018        Dcた rrcd
l                   LIMITED          25.04.2018

1251HQ          Filc RLA         Filc lン ic.No/Datc:0210207598
1   :01/80/050/00172/AM18/ :02/24/040/00026/AM18/ 15.05.2017

1 1Decision:Thc committce noted the flnal reminder sent to thc flrm vidc e mail dated

l 125.4.2018 to fumish requisite inforrnalon.Case is deferred.

| lcasc     No.:4/8/801Party     Name:THE.Mect   No/Datc:2/80-Status:
|  IALC2/2017         11NDURE PVT.LTD   ALC2/2018         Deferrcd
l  l                     l                     125.04.2018            1

1261111卜80/050/00148/A↓i:「
:L:ち
4/040/00005/AMil「

‐
iよ;:3111tte:0510402573

1 1Decision:The committec notcd that as per thc dcicicncy raiscd by DHI inal remindcr

i ,sent to the■111l vide c mail dated 24.4.2018 to ftlmish rcquisitc inibmlation.Case is

deferr叫

… '由
mT/Doptt.OF Con■

「
1

7           ご票漠藩r箸:」L:1.



iCasc    No.:30/8/801Party Name:OM OPTEL
IALC2/2017         1NDUSTRIES PRIVATE
I            LIMITED,

HQ Filc

Meet No/Date:2/80-

ALC2/2018
25.04.2018

Lic.No/1Datc:l110028281

23.05.2017

Status:
Deferred

27
File RLA

101/80/050/00174/AM18/ :11/24/040/00002/AM18/

Decision : The committee noted that application sent to MEIT on 12.7.2017 and

reminder sent on 24.4.2018 to expedite their comments. It is decided to send D.O

reminderto concern Jt. Secy to expedite comments. Case iS deferred.

No.:6/8/80- Party Namc:APAR Mcct   No/Date:2/80- Status:

ApprovedINDUSTRIES LIMITED ALC2/2018
25.04.2018

IHQ File RLA File Lic.No/Date:0310813498
:01/80/050/001 50/AM l8l :03194104010014r1AM1 8/ 24.05.2017

Decision : The Committee considered the case as per agenda and noted the written

comments furnished by MEIT vide their letter no 0714012017-IPHW dated 08'9.2017

received on26.4.2018. It is decided to ratify the norms as under :-

RA concern may take further necessary action as per the decision of NC.

Casc
ALC2/2017

28

casc     No.:24/8/80-Pany   Nameil― TECH
I ALC2/2017        PLAST      INDIA
I 
‐                PVT.LTD.(EOU)

1291111)80/050/00168/AMil「 1:ち4/040/00157/AMil「

| IDccision:The committee noted that completc set
1 24.4.2018 for their examination and commcnts.It is

l ltheir cOmments.Case is deferred.

Mcet   No/Datei2/8()―

ALC2/2018
25.04.2018

Lic.No/Date:0310813534
25.05.2017

Status:

Del'crrcd

9

of application scnt to E)IPP on

鯉〒

Sl.

No.
Export Item Quantity Import Item Quantity

allowed

1

Optical Fibre Cable
3000.00 Kilomctcr Single model

optical Fibre
37823.00 KM
、vith   2.5  ツ6

、vastage

Polybutane

Tctraphalatc

(PBT)

8262.00k8

with  2 %

High  dcnsity
Polyethylcne

(HDPE)

109364.00 kg

with  2 %
、vastage

GI Strandcd

、vlrc

64749.60 kg

with  2 %
、vastagc



ICasc     No.:1/8/80-Party  Name:VISHAL Mcet   No/Date:2/80-Status:
:ALC2/2017        ENGINEERING     ALC2/2018        Approved

:01/80/050/00145/AM181 :06124l040/00008/AMI 81 29.05.2017

Decision :The committee considered the case as per agenda and deliberated on the matter

in the present of technical representative of DHI & DIPP . The committee decided to

39 ratify the norms as under :-

The export item to be suffixed by 4000 Cylinder "VEC"

i. The import item 1 is allowed as per SION C-971

ii: 7He import item 2 is allowed on net to net basis with accourrtabilitv clattsc

lll.
RA concerned may take further necessary action as per the decision of NC.

Case No.:l/l l/80- Party

25.04.2018

Filc Lic.No/Datc:0610038630

Namc:HTL Meet   No/Datc:2/80-Status:
ALC2/2018         Dcた rrcd
25.04.2018

File Lic.No/Datc:0410163186

Name:HTL Mect   No/Datc:2/80‐ Status:

ALC2/2018         Dcferred
25.04.2018

Filc Lic.No/Datc:0410163237

HQ

Case

ALC2/2017

HQ

:ALC2/2017

1HQ

CORPORATION
File RLA

LIMITED

File RLA

:LIヽ41TED

Filc RLA

つ
Ｊ

つ
４
つ
Ｄ

No.:3/5/80‐ Party Name:BIO― TECHヽ4ect   No/Date:2/80-Status:
VISION      CARE ALC2/2018        Dcferred
PVT.LTD          25.04.2018

File RLA Filc Lic.No/Date:0810140386

:01/80/050/00064/ANl18/ :08/24/040/00056/AⅣ l18/ 30.05.2017

.Decision : The comrnittec notcd that  hard copy of the application not reccived and

lrcminder sent RA conccmed vide c mail datcd 23.4.2018 to fumish hardcopy ofthe

applicationo Case is deferred

:01/80/050/00214/Aヽ 418/ :04/24/040/00045/AM18/ 05.06.2017

1)ecision:The comrnittee noted that application sent to the ⅣIEIT on 02.2.2018 for their

lcxanlination and commcnts. It is decided to reFnind MEIT to cxpedite thcir cornrncnts.

,Case is deferred

Case No.:23l8/80- Party

ALC2/2017

1HQ

331:01/80/050/00167/AM18/:04/24/040/00059/AM18/19.06.2017

1E)ecision:The committee noted that as pcr thc dcicicncy raiscd by MEIT dcicicncy

lletter sent to the■ 111l vide e mail datcd 05.10.2017 and inal rcminder vide c mail datcd

1 24.4.2018 wi■ request to irdsh hお m江

1 狩可eCted.case is deferred.

1

|

|

「



Case No.:3/8/80- Party Name:CHEMICO Meet No/Datc:2/80- Stattrs:

ALC2I\OI7 SYNTHETICS LTD.. ALC2I2O18 DCICTTCd

25.04.2018

., HQ File RLA File Lic.No/Date:0510403251
J+ 

:01/80/0 5OlOOl47 I AMl 8/ :O5l23lO4Ol00108/AM l8l 28.06.2017

,Decision : The committee noted that hard copy of the application not received it is

decided to request RA concerned to submit hard copy of the application at the earliest.

;Case is deferred.

ICasc     No.:2/8/80-Party  Name:FRIZAIR Meet   No/Date:2/80-Status:

ALC2/2017        PRIVATE LIMITED   ALC2/2018        Dctrred
25.04.2018

HQ File RLA File Lic.No/Date:0910065222
35

; :0 1 /80/050 I 001 461 A}/rl&l :09 1241040/00 I 68/AM l8l 28.06.2017

Decision: The committee noted that hard copy of the applicatiorr not received and lcttcr

sent to the RA vide e mail dated and remindcr vidc e mail datcd 23.'1.l0ltt to
fumish hard of the application at the earliest. Case is deferred'

Casc     No.:5/8/80-Party Name:CHEMICO Meet   No/Datc:2/80-Withdrawa
ALC2/2017         SYNTHETICS LTD。 ,  IALC2/2018         n

‐25.04.2018

HQ File RLA File Lic.No/Datc:051040328
3

‐6
:01/80/050/00149/AⅣ l18 :05/23/040/00124/AM18 6

ブ                    /                    130.06.2017

1Dccision:The comrnittce noted that CLA Ncw Dclhi vide their lettcr dated 06.12.2017

1has infolllled that this authorisation has bccn issued on repcat basis . It is dccided to

lwithdraw the case from agcnda.

Manual cases

S No.24
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Case No.A/R
48

M/s Pranka
Engineering

Solutions

Pvt.Ltd.

F.No.01/80ノ 162/00101/AM15/DE
S.|

Lic. No. and
date

Meeting No.2/19 RLA No.07/24ノ040/00187/AM09 0710059077
Date
13082008

Date:25.04.2018 Request for fixation of adhoc
norms.

Decisioni The conlrnittee noted that valuation report received from MSME Bangalore

has  been  sent  to  MSME  on  03.08.2015  fo‖ owed  by  rerTlinder  on
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S.No.25

S.No.26

PH Case

S.No 27

Case No.fuR
163

A/1ノs Boysen
india   Ltd.

Utter

Pradesh

F.No.01/80/050ノ00138/AM16ノ DE
SI

Lic. No. and
date

Meeting No.2/19 RLA No.04ノ24ノ040/00096/AM16 0510394521
Date
10.062015

Date:25.04.2018 Request for revision of norms.

Decision: The committee
examination / comments.
Case is deferred.

noted that , firms request was sent to MSME for their
It is decided to remind MSME to expedite their comments.

Case No.AIR ―
160

Mノs  Nucon
Aerospace
Pvt     Ltd
Hyderabad

FoNo 01/80/050ノ00232/AM17/DE
SI

Lic. No. and
date

Meettng   No.
2/19

RLA No.09ノ24ノ040/00717ノAM16 0910063349
Date
02.03.2016Datel

25.04.2018

Request for ratification of norms.

ffie noted that , firms request was sent to MSME on

28.3.2017 and as perthe decision of Norms committee the application was referred

to DIPP on 24.1.2018 for their examination and comments. lt was decided to remind

DIPP to expedite their comments. Case is deferred.

Case No. A/R
163

M/s Birla
Furukawa
Fibre Optics
Pvt. Ltd., Goa

F.No.01/80/050/00350/AM16ノ
DES.|

Lic. No. and
date

Meeting No.2/19 RLA
No.17/24/040/00019/AM16

1710006132
dt 22.062015

Datedi 25.042018 Request for reconsideration
of ratification of norms for
export of "Telecommunication
Grade Single Mode OPtical
Fibre.

Decffieenotedthatthisofficehasrequestedthefirmtoappear
before Norms committee meeting for personal hearing on 25.4.2018 vide e mail

dated 17.4.2018 , but firm has not appeared before norms committee for personal

hearinq. lt was decided to grant next date for personal hearing .Case is deferred.

ヽヽ・



S.No.28

S.No.29

S.No.30

Case No.A/R ―
164

Mis Birla
Furukawa
Fibre Optics
Pvt. Ltd., Goa

F.No.01/80/050/00347/AM16ノ
DES.|

Lic. No. and
date

Meeting No.2/19 RLA
No.17/24′040/00033/AM16

1710006162
dt.11.08.2015

Datedi 25.04.2018 Request for reconsideration
of ratification of norms for
export of "Telecommunication
Grade Single Mode Optical
Fibre.

Decision: The committee noted that this office has requested the firm to appear
before Norms committee meeting for personal hearing on 25.4.2018 vide e mail

dated 17.4.2018 , but firm has not appeared before norms committee for personal

hearing. lt was decided to grant next date for personal hearing .Ca led --

Case No.A/R ―
165

M/s   Birla
Furukawa
Fibre  Optics

Pvt.Ltd.,Goa

F No.01/80/050/00361/AM16/
DESI

Lic. No. and
date

Meeting No.2/19 RLA
No.17/24ノ040/00043/AM16

1710006165
dt 27.08.2015

Datedi 25.04.2018 Request for reconsideration
of ratification of norms for
export of "Telecommunication
Grade Single Mode OPtical
Fibre.

Deits'toil. The committee noted that this office has requested the firm to appear

before Norms committee meeting for personal hearing on 25.4.2018 vide e mai

dated 17.4.2018 , but firm has not appeared before norms committee for persona

hearinq. lt was decided to grant next date for personal hearing .Case is Q,glq{qq.-

Case No.A/R ―
08

M/s Larsen
Toubro
Limited,
Mumbai

F No.01/80/050/00241/AM16/D
ES.|

Lic. No. and
date

Meeting No.2/19 RLA
No.03/95/040/00156ノAM16

0310797014
Date
0207.2015Datedi

25.04.2018

Request amendment of
ratification of norms.

tedthatthisofficehasrequestedthefirmtoappear
before norms committee for personal hearing on 25.4.2018. ln response firm vide

their e mail dated 20.4.2018 has informed that they wish to withdraw their case for

revision of norms. Accordingly committee decided to withdraw the case from agenda.
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SI.No.31

SI.No.32

Case No.A/R-36 M/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

F.No 01/80/050/00398/M17ノ

DES.|

０Ｎｌｃ

ａｔｅ

Ｌ

ｄ

and

Meeting No.2/19 RLA
No.04ノ 24ノ040/00126ノAM17

0410162418
dt

25102016Dated: 25.042018 Request for re-fixation of
norms.

Oecision: The committee noted that this office has requested the firm to appear

before Norms committee meeting for personal hearing on 25.4.2018 vide e mail

dated 17.4.2018. ln response firm vide their e mail dated 23.4.2018 has stated that

due to sudden sickness of the Technical person they are unable to attend PH

requested to give another date for hearing. lt was decided to grant next date
personal hearinq .Case is deferred

ｎｄ

ｆｏｒ

ａ

Case No.A/R-38 M/s Doowon
Automotive
Systems
lndia Pvt.
Ltd., Tamil
Nadu

F No 01/80/050/00201/M17/D
ESI

Lic. No. and
date

Meeting No.2/19 RLA
No.04/24/040/00005/AM17

0410161896
dt

10052016Dated: 25.04.2018 Request for re-fixation of
norms.

dthatthisofficehasrequestedthefirmtoappear
before Norms committee meeting for personal hearing on 25.4.2018 vide e mail

dated 17.4.2018 . tn response firm vide their e mail dated 23.4.2018 has stated that

due to sudden sickness of the Technical person they are unable to attend PH and

requested to give another date for hearing. lt was decided to grant next date for
personal hearinq .Case is deferred

**************
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No 46011/35/2011-PC― ||
Government oflndia

Mlnistry of chemicals&Fertllizers

Department of chemicals&Petrocheinlcals

Room No.223,Aい ハng,
Shastri Bhawan,New Delhi-110001
Dated the August 251 2015

0FFiCE MEMORANDttM

Sub: Application from M/s. Bio Tech Vision Care Pvt. Ltd., Gujarat for issue of
advance licence (Licence No. 0810135196 dated 06.05.2015) for export of
Sterile PVA Spears and corresponding import - reg.

The undersigned is directed to refer to U.O. No. 01/80/050rc77tAM-16/DES-I/
252 dated 27.05.2015 from D.G.F.T on the sublect cited above. The proposal of the
firm has been examined in this office. The Department of Chemicals & petrochemicals
recommends the present Advance Authorization Application on the following basis :-

Name of Export Qty. in i Name oaimport ctir;
Items (s No Item Nos
Sterile PVA Spears ′AE

Aruminrum pouch PVA SpearTNerTvt, vrastage
Packinq Material

This has approval of the competent authority. ,I
,) ,, _.'wlh-
u"(O.P. Sharma)

Joint lndustrial Adviser
Tel: 011-23071442

Telefax All-23071187
Email: qqqhega@gq.1n

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn. 265
Fax: 2306 222512306161 3

One
No

% ゝ
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に調8
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Net r. 1% wastage
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Effi 3it{Ttr{rffiF,61riaffiq
i\l inisl 11' uf f lttr't"tit"'& I u ft"'''rtion'l cclr nolog)'

ff{+H qfr , ;,.i;i ;i.'d*ary,,f ffi I il33..o'
''Dlcttronics Nikclatr, 6' (:(; O Corrrltle't' I\

\\'c5sil c: rru lr''ntcil't"gor"tn

{qr7(4oy2oI7-tPI I\\'
No.............-..-

Srrh:IlatilicationofnorntsintcrnrsofPgra4.Tofllltl,.(Vol.l)in
Aurhorizarion No.0310813498 Or,.O'iai.ZOii irrr"a in favour of M/s'

Gujrat

Refercncc D.FT o.M. No. 0r/g0/50/r50/AI\4-rg/Dlis-r/306 
daled 12.07..2017 vidc rvhich

commenrs of this Ministry havc -bccn 
,"r;l; ;; t5c. above *;;*d application of M/s' Apar

ilirtiti.t r-td. Gujrat for export of " optical Fibrc Cablc"'

2. ThcFOBvalueofcxportisRs.5l,l63,800.00 
(uss807'000'00)andcll:valucoIlmportis

Rs 38,403,81 I '00 (LJSS589'920'00)'

3.ThcapplicationhasbecnexaminedinthcMinistryofElectronicsandlnlormation
Technology from technical anglc. rn" it"'s'p'oposed for i'pott'"" "ssential 

to assemble the export

producr. rhis Depart;;il;;;r.nas,,,iii"l;ffi;;;;;;;i;d*n'" 
authorization as follows:-

飾   08.09.2017
Daic… .・・…・・・…・・・・・・・………・……

・
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6ty n.commcndcd
S NoいOm

UOM 両 t a110Wed

37823.00
KM 2.5%

1 Single Mode OPtical rlore

8262.00K6 2%
2 Polybutane TetraPhalate 1ru t 7

KG 2% 109364.00
High Density POlyetnylcnc t口

υ
「
しノ

KG 2% 64749.60
4

(Asha Nangia)
E)irector

Tel:,2430126S

EmJl‐ anangia@mdty・ 30V・ in

DIT U.0。 No.17(40)/20:7-IPIIW dated 05.09.20:7
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